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“C” BENCH, AHMEDABAD

BEFORE SHRI WASEEM AHMED, ACCOUNTANT MEMBER &
Ms. MADHUMITA ROY, JUDICIAL MEMBER
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(3rdrereft /Appellant) . (gt / Respondeny

dremeff AR & /Appellantby : | None
ggff &7 30T A/Respondent by : | Shri Ashok Kumar Suthar, Sr. D.R.
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gIyu T ai@ /Date of
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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the behest of the Reneis
directed against the order dated 21.07.2023 pabgetthe National
Faceless Appeal Centre (NFAC), Delhi, arising ofittloe penalty

order dated 27.03.2019 passed by the ITO, Ward{3(1)
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Ahmedabad under Section 271(1)(c) of the Income Aax, 1961,

(hereinafter referred to as ‘the Act’) for Assessmh&ear 2013-14.

2. The matter relates to levy of penalty under Sat271(1)(c)
of the Act on account of bogus purchase. The asmest under
Section 143(3) of the Act was finalized on 26.03LlB80assessing
total income at Rs.3,97,36,810/- on account of loguwrchases
which was further confirmed by the First Appellateuthority.

Parallelly, the penalty proceeding under Sectidgii(@)(c) of the
Act initiated against the assessee was finalizednupevying

penalty of Rs.1,26,26,237/-, which was further cdomied by the

First Appellate Authority.

3. On the other hand, the quantum appeal preferbgdthe
assessee before the Tribunal was allowed upon ibaletof
addition made in the assessment order dated 26008.»y passing
the order in ITA No. 1105/Ahd/2018 dated 06.08.2021n that
view of the matter, in our considered opinion, snithe addition
has been deleted by the Ld. Tribunal, the penaltgar Section

271(1)(c) of the Act imposed on the basis of sudididon has lost
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its force and, therefore, rightly deleted by the.L@IT(A). We,
therefore, decline to interfere with the said orderhe Revenue’s

appeal is, therefore, found to be devoid of any imand thus

dismissed.

4. In the result, the appeal of the Revenue is dssed.

| This Order pronounced on  27/02/2024 |
Sd/- Sd/-

(WASEEM AHMED) (MADHUMITA ROY)

ACCOUNTANT MEMBER JUDICIAL MEMBER

Ahmedabad; Dated 27/02/2024
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